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NOTIFICATIONS UNDER FOREIGON EXCHANGE
ReGULATION AcT 1947, ALL INDIA
Services Act, 1951, CENTRAL
Excises AND SALT-ACT 1944, aAND
CenTrRAL Excise RuLes, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : I beg tolay on the Table—

(1) A copy of the Non-Resident (Ex-
ternal) Accounts Rules, 1970 (Hindi and
English versions) Published in Notification
No.G.S.R. 255 in Gazette of India dated
the 21st February, 1970, under sub-section
(3) of section 27 of the Foreign Exchange
Regulation Act, 1947, (Placed in Library.
See No. LT-2860/700

(2) A copy of the Civil Service (Second
Amendment) Regulations, 1970, published
in Notification No.S.0. 399 in Gazette of
India dated the 7th February, 1970, under
sub-section 2 of section 3 of the All India
Services Act, 1951, [Placed in Librory.
See No. LT-2861(10)

(3) A copy of the Central Excise (Fourth
Amendment) Rules, 1970 (Hindi and Eng-
lish versions) published in Notification No,
G.S.R. 183 in Gazette of India dated the
31st January, 1970 (English version) and the
281h February, 1970 (Hindi version), under
section 38 of the Central Excisecs and Salt
Act, 1944, [Placed in Library, See No.LT-
286270)

(4) A copy each of the Notification Nos.
G.5.R.261, 262 and 264 published in Ga-
zette of India dated the 20th February,1970
{English version) and 7th March, 1970
(Hindi version) issued under the Central
Excise Rules, 1944 together with explana-
tory memoranda. [Placed in Library. See
No.LT-2863/70

DEMANDS FOR SUPPLEMFNTARY
GRANTS (GENERAL), 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : Sir, | beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget (General)
for 1969-70

MR.SPEAKER : | have to inform the
House (/nterruptions).

ShRI M.L. SONDHI : On a point of
order, Sir. How can Ministers stand up
when you are standing? You name them.
What is this? Otherwise I will pame them.
(Interruptions)

MR. SPEAKER : He himself is not
observing the rule and heis asking others
to observe it,

12.41 hrs.
RESIGNATION  OF MEMBERS
( Shri B. Bhagavati )

MR.SPEAKER : 1 have to inform the
House that Shri B.Bhagavati. an elected
Member of Lok Sabha from Tezpur cons-
tituency of Assam has resigned his seat in
Lok Sabha with effect from the 15th March,
1970.

MATTER UNDER RULE 377

SEATING ARRANGEMENT IN THE House

SHRI1 JYOTIRMOY BASU (Diamond
Harbour) : Mr. Speaker, Sir, under Rule
377, T hereby raise the following for your
ruling involving Dr, Ram Subhag Singh,
the leader of Congress (Organisation) and
Shri Sheo MNarain, a Member of the House
belonging 1o the said party, This arises out
of utterances made on the floor of the
House on 13.3,70 in which you will notice
from the proceedings that two hon, Mem-
bers mentioned between them the follow-
ing :

“It is incorrect to make the Deputy-
Speaker sit here.”

—and also—

*‘This is the seat of the Opposition and
not of the Deputy-Speaker.”

I am astounded at the bankruptcy of his
leadership. He has nothing better, it ap-
pears, to aim at than the seat of the Deputy
Speaker in this House; he has nothing more
worthwhile to fight for than a patch of
cushioned wood where he can rest his
haunches.

The present seat that is occupied by the

Speaker in the H was allotted

by your goodself and the Deputy-Speaker,

to our mind, is fully justified in working

use of the said seat. Accordingto *“*The

Practice and Procedure of Parliament’ by
Kaul and Shakdher, I quote:
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“The Deputy-Speaker is allotted the
first seat in front row on the left
of the Chair. The Leader of the
Opposition, if any, is allotied a scat
in the front row next to the Deputy-
Speaker”.

Iinvite your attention to this and [ re-
quest you to give your ruling in_this regard
on the floor of the House,

SHRI J.M. BISWAS (Bankura) : | also
want to raise a point....

SHRI BAL RAJ MADHOK ( South
Delhi) : Mr. Speaker, Sir.... (Interrup-
tion).

MR, SPEAKER : Order, order. 1 am
on my legs.

This is by Shri Jyotirmoy Basu; 1 have
received others from Shri Amrit Nahata
and Shri Shashi Bhushan. I have also re-
ceived a letter from the hon. Deputy-
Speaker. (Imterruptions) Please lcave it
to me. It is my discretion to allot scats.
Mr. Banerjee, you get up with the book of
Rules on every issue. Please sit down.
It is my discretion. [ am going to give my
ruling. ...

SHRI BAL RAJ MADHOK : I want to
make a submission.

MR. SPEAKER : No please; | am on
my legs.

This question was raised without any
motion earlier also. I had explained the
whole position. 1 told Dr. Ram Subhag
Singh also. This is an old practice and it
is also being followed everywhere. The
first seat to the left is occupied by the
Deputy-Speaker. (Inrerruption)

DR. RAM SUBHAG SINGH (Buxar) :
This practice is nowhere. It did exist in
India before the Leader of the Opposition
was recognised here.

MR. SPEAKER : We are going to stick
to it. The Deputy-Speaker will occupy
that seat.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Before you take a decision,
Iwant to submit one thing. This practice
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might have been followed in other Legisla-
tures or Parliaments where thereis no re-
cognised Leader of the Opposition. We
Fad none before. For the first time, you,
Sir, had the honour to recognise the Leader
of the Opposition in this democratic Parlia-
ment. We would like to know, if there
is & recognised Leader of the Opposition,
according to convention or parliamentary
practice or even etiquette whether it is
right and proper for you to give to the
Deputy-Speaker the seat which, for all pra-
ctical purposes, should be allotted to the
Leader of the House. This is the point.
(Interruptions)

SHRI RANGA (Srikakulam) : I do not
want to repeat what my hon. friend, Shri
Dwivedy, has said. | agree with him. [
want to remind you of the letter 1 have
mysell written to you much earlier reques-
ting that you be good enough to change the
calier practice of seting the Deputy Speaker
here first on the Opposition side and you
be good enough to allow that seat 1o the
Leader of Opposition. Now that you have
come to recognize an official Leader of
Opposition, itis only proper thatyou kindly
keep an open mind and give proper
consideration to it and at the propertime
make the change as soon as poasible.

DR. RAM SUBHAG SINGH : You
said that it was the practice that ths Deputy
Speaker used to occupy the first seat on
the Opposition. At that time there was
no recognised Leader of Opposition. Now
that there is a leader of opposition, the
seat should go to him. Therefore, 1 ob-
ject to the all otment of this seat to the
Deputy Speaker and | request you (o revise
your decision.

SHRI

rose.

MR, SPEAKER : I know the ruling. 1

S5.M. BANERJEE ( Kanpur)

have seen it. That is before me,
ﬁ L. ) ﬁo “ﬂ - i I‘ﬁi‘r
wham 4 2.

MR, SPEAKER : There is no question
of ruling. Itis a question of allotment of
seat by me.

SHRI S. KUNDU,(Balasore) : Sir, you
can doitin your Chamber.
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SHRT M.L.SONDHI (New Dehli) : Sir,
fos i mportant matters like the trouble in
Cambodia and other matters you find no
time but for allotment of seat and other
matiers you devote half an hour. India
is the Chairman of International Control
Cemmismion. It is a scrious matter. (In-
lesrupsions). | have also a right to have
yous altention. [s this House not to taks
any interest in fore.gn affairs? India is 8
country which isregarded as a major power.
We have in that context to take an interest
in the internati onal affairs. In Combodia
in the last few days a very unusual situa-
tion has arisen and India is the Chairman
of the ICC, Where is our Foreign Minis-
ter 7 We talked about his lstter of resig-
nation. Sir, he has been a disgrace to  us
since the time he went to Rabat Conference.
Hagis a disgrace to us. He has not both-
ered about coming here o0 discuss the
situation in Combodia. 'We are not honou-
ring the pledge given to the Prince of-
Combodia. Why should we not pay any
attention to the international affairs? (in-
terruptions) 1 am prepared to bring to yeur
attention the feeling for your intellectual
guidance.

MR, SPRAKER : I have not allowasd.

Wt SRt e () g
g, O ow frieer & fe ag WraTo
fawrz 33 @y gaT R SwET quww W
T T FHTW G A7 @ wfew
# ww afy eqor eqweqy & W& EWWa
g % 57w 3w e wrwfuw wx
fear oy & wrew) fiolg &% # @
gfewr grit 1| afaww & =5 saea
ax ¥ fr g dfee # el qa W
W Joom A g agh o e § vy 2
g9 W IHETRWY H | gET? wiEwT &
W e & v ft fadw A @ fr o
fedy »fee ¢ grow ¥ Ivx % W
A w1 A froa fear @

W twEr qova s ¥ fx sww
o & ar et fanft 7= & W AAT
g § WeW sS4 § ww gEU e
IwwT grar § o fachdy st At
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BN & qger eqry JueT fem W @
o fadreft 7w &1 wfaga W TR
o 7T W AHETLHT TOAq § A A I
w1 o 7w 0 S oD @S A T oww
ag g gl wrE wiewa faie @@
At ar s wiega fadedy = w0
Far Wiy advar | wa 1f5 wiaga fage
aq § o1 va% Ja1 &1 wiewa faind
aw & Far &1 eqr faqr @ § wafay @t
qo &1 fratg agt o g fga fow
1 e ¥ fear amEr R, s fawwr
ArarT graE T g frgt & fawtor gar

SHRI S .M. BANERJEE : You gave
permission to Mr.Prakash Vir Shastri. You
gave permission to Mr.Ranga. But when-
ever | stand you are allergic to me. ((/n-
terruptions)

You gave me permission, (Interruption)

MR .SPEAKER : This is before me. I
am looking into that.

SHRI S.M. BANERJEE : You called
me, Sir: 1 took your permission; mean-
while so many others got up.

MR.SPEAKER : I iold Mr. Madhok let
him come out in @ minute with what he
Wants to say.

SHRI S. M. BANERIJEE : You allow
everyone except me, what is this, Sir? (/n-
terruption)

MR.SPEAKER : Come out with what
you want to say. Shouting does not solve
aoy purpose.

st Tt sTedt (92AT) - 9w
wISE ST § |

SHRI S. M. BANERJEE : I am not
shouting; I never believe in shouting.

Wheaever you call some body, kindly stick
toit. (Inrerrupiion)

MR. SPEAKER : Don't make noisec at
the back.

SHRI S.M. BANERJEE : How csa [
say anything without pronouncing the
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word? Sir, I have never seen any Speaker
speaking so much. .. .(Interruption)

MR. SPEAKER : I have never soen a
Member all the time on points of order..

SHRI SAMAR GUPHA (Contai) ; What
he said is very objectionable.

AN HON.MEMBER : It must be ex-
punged.

MR. SPEAKER : I will have to deal
with that Member, (Interruptian) All right;
what is the point of order?

SHRI S. M. BANERJEE : I have a sub-
mission to make. You have said about
this convention regarding the seat of Depu-
ty Speaker. Dr.Swell whois a Deputy
Speaker today also belongs 1o the Opposi-

tion, Sir.

I have seen this practice in this House
carlier—I have been a Member of this
House since 1957, In 1952 when I came—I
was not Member of the House then—the
Deputy Speaker occupied that seat. Sardar-
Hukam Singh was a member of the
Oppaition: he belonged to the Akali Dal;
he used to sit there. 1 wish to tell you
and through you ®o the House, Sir that
Dr. Swell is an elected representative; he
betongs to the Opposition; practically sl
Opposition—with the exception of some
only—have clected him to this office as
Deputy Speaiter. We have te show him
respect as Member of the Opposition who
is today occopying the post of Deputy
Speaker aho. (Interrupiions)

MR. SPEAKER : Mr.  Modhok,
what is your peint of erder 7
SHRI BAL RAJ MADHOK: 1 have to tell

you something about the special situstion
in Kashmir.

MR. SPEAKER: Ne, no, Not now,
(Imterruption)
SHRI BAL RAJ MADHOK : 1 don't

want 1o shout; but it is my right to bring
befare you lndlll'uuil}l:m to this House
a situation that is dlu:lapln‘ which is

Members out of which 6] beleng to the
ruling party, out of which 32..(Interruption)
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h_lR. SPEAKER : Order please. Let me
decide about my previows ruling before
you proceed futher,

SHRI BAL RAJ MADHOK : That you
might consider.

MR. SPEAKER: [ wanted to see about
that. (Interruption)

SHRI M.L. SONDHI : There must be
some priority, The people of India are
agitated about serious matlers. You must
cooperate with all sections of the House,
not only with certain sections. You
won't allow Kashmir or Cambodia or
any other serious matter. For seating
arrangement you allow so much time.

13 hrs,

MR. SPEAKER : S0 far as the seat
of the Deputy-Speaker is concerned,
I have to read and find out; I have not
only to be guided by the House of
Commons but | have to be guided by our
own convention also which has come to
be a sort of procedure now. [ have seen
in the past also there were Oppositions
here, and we treated the member of the
largest group as the Opposition sometimes
in this House, even if there was not a
regular Opposilioo party. ...

SOME HON. MEMBER : Bul there was

no Leader of the Opposition then.
There were only Opposition groups
before.

MR. SPEAKER : So, for as other
matiess are comncerned, so far as his posi-
tion as a leader of the Opposition is
concerned, that comes from him and not
from his capacity as Dcputy Speaker. It
is the seat that has always been
occoupied by the Deputy-Speaker. . ..

SHRT RANGA : [ would submit that
instead of giving a ruliog just now, you
may consider the matter and then give
your ruling.

W@ o w (78) :
RIEAR

it wy fmd : fora ¥ & qg wIq
Tl ¥ T WW o) IR frwm
gaTet wT AqwA
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